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It 1is supmitted by shri s.XK.Dey,

learned counsel for the applicant that he
does not press his prayer for guashing the

annexure-16 transferring him fromJajpur town
to Paradeep.His prayer in this OA is con‘fi;;ed
to quashing of Amnexure-l4 communicating certain
adverse entries in his CRs to him.It is submitted
by learned counsel for the applicant that against
these adverse entries,he has filed a representation

which is at Annexure-l5 .,This representation was

pending at the time of filing this OA but during

\ Casunni W\ \ the pendency of the OA,the representation has
\ ‘ peen disposed of apdiagainst the omer disposing
\ P\\NQML \4\\\,\,\;\
WA, '\’\5 | of the representation the applicant has filed
X ‘QQ )
'\\'Qo/ther fresh OA pearing NoO. 97/2001.In view
I LY of this 1learned counsel for the applicant submits
L that he does not want to press the OA,we have
\
L& v Qt‘w heard shri A.K.Bose,Learned ssSC for the
respondents.In view of the submission made, the
PE. 23-8 20660
. OA is disposed of as not neing pressed,
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